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INTRODUCTION 

1 Kapoor Chand Chairman of the Committee on the Welfare of Sched 

uled Castes and Scheduled Tribes having been authorised by the Committee 10 

this behalf present this report on the reservation/representation of Scheduled 

Castes and Scheduled Tribes 1n the Animal Husbandry Department Health De 

partment and Haryana Urban Development Authority and the action taken by 

the Government on recommendations/observations 10 the twenty Second Re 

port of the Committee on the Welfare of Scheduted Castes आएं Scheduled Tribes 

The report 15 based on the rephes furnished by फिट department/autono 

mous bodies explanations and clarifications received during deliberations and 

further observations/recommendations by the Committee का this behalf 

The Commaittee examined the Administrative Secretaries of various De 

partments referred to in the report 

A brief record of the proceeding of each meeting has been kept sepa 
rately 1n the Haryana Vidhan Sabha Secretariat 

The Committee wish to express their thanks to the Administrative Secre 

taries एव variouas Department referred to पा the report and their representatives 
who appeared before फिट Committee for oral examination 1n regard to the res 

ervation/representation of Scheduled Castes and Scheduled Tribes 1 the re 
spective departments/ autonomous bodies 

The Commuittee are also thankful for the whole hearted and unstinted co 

operation extended by the Secretary/Under Secretary and his staff 

~ - 

CHANDIGARH KAPOOR CHAND 
Dated the 13th Janvary 1998 CHAIRMAN 

(111) 

न
ा
 

जनक
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REPORT 

The Commattee on the Welfare of Scheduled Castes and Scheduled Tribes 

for the year 1997 98 was constituted as a result of the motion passed by the 

Haryana Vidhan Sabha 10 1ts situng held on 11th March 1997 authorising the 

Hon ble Speaker to nominate the Members of the Commaittee and also appoint 

the Chairman of फिट 5210 Committee 

Shr1 Kapoor Chand a Member of the Committee, was appointed Chair 

man of the Committee by the Hon ble Speaker on 1st April 1997 

The Committee beld 52 sittings ull to date 

In 1ts first meeting held on 24th April 1997 the Under Secretary Haryana 

Vidhan Sabha addressed the Committee on behalf of the Hon ble Speaker and 

explasned the scope and functions of the Commiuttee in detarl The Chairman 

while thanking the Hon ble Speaker for nomination assured that the commit 

tee will work for tmproving the lot of down trodden sections of the society as 

also for the implementation of various rules/regulations/instructions 1ssued by 

the Government from time (0 time for their implementation 50 far as the Sched 

uled Castes and Scheduled Tribes are concerned 

The Committee selected the following departments/autonomous bodies 

for examimation during फिट year 1997 98 

1 Animal Husbandry Department 

2 Health Department 

3 Haryana Urban Development Authority 

ANIMAL HUSBANDRY DEPARTMENT 

The Animal Husbandry Department was asked by the Haryana Vidhao 

Sabha Secretariat vide letter dated 1 5-97 to supply the material relating to the 

reservation/representation of Scheduled Castes and Scheduled Tribes 1m An 

mal Husbandry Department within 8 fortnight The Government 1nspite of var1 

ous remimders 1ssued by the Haryana Vidhan Sabha Secrctariat could not sup 

ply the desired mfromation 1 tume 

The Committee took a serious view of the indifferent attitude of the De 

partment and thus recommended that the matter may be brought to the notice 

of the Chief Secretary लि taking necessary 20007 against the delinquent offic 

ers of the Department under tntimation to the Commuittee



b § 

HEALTH DEPARTMENT 

The Health Department Haryana was asked by the Haryana Vidhan Sabha Secretaniat vide letter dated 2 5 97 1o supply the material relatin g to the reser vation/reperesentation of Scheduled Castes and Scheduled Tribes of Health De partment within fortnight The Government supplied फिट material on 2 6 97 and the same was scrutinised by the Committee 1 1ts meeting held on 3rd June 1997 and the questionnaire was framed by the Commuttee thereon the very day The said questionnaire was sent by the Haryana Vidhan Sabha Secre tariat to Commissioner and Secretary to Government Haryana Health Depart ment Haryana Chandigarh on 30 7 97 for replying the same but the reply of the questionnaire 15 sull awaited from the Government A reminder has been 15 sued to the Commisstoner and Secretary to Govt Haryana Heallh Department on 27 11 97 for replying the same but the reply of the questionnatre 15 5011 awaited from the Government 

The Commuittee took a serious view of the indifferent attitude of the De partment and thus recommended that the matter may be brought to the notice जी the Chuef Secretary for taking the suitable action against the delinquent of icers of the Department under mtimation (0 the Committee 

TOWN AND COUNTRY PLANNING DEPARTMENT 

The Haryana Vidhan Sabha vide letter dated 1 5 97 requested the De )artment for supplying the material relating to reservation/representation of scheduled Castes and Scheduled Tribes 1 the Haryana Urban Development Authority within a fortnight After the 15506 of two reminders dated 28 5 97 पाएँ 19 7 97 respectively the Department supphied फिट matertal on 29 7 97 but he same was upto 31 3 96 whereas the infromation asked for was upto 31 3 97 प्रिंट Department was again requested by this office letter No 28 Wel Sch / 1997 98/16231 dated 4 8 97 and reminder dated 27 11 97 but the mformation vvas not supplied yet - 

Since the Government did not respond 1n the matter the Commattee felt Sorry about it and did not proceed further The Commuittee observed that the 4 .ction be taken against the delinquent officers under mntimation to this Com wWilttee 

STUDY TOUR 

The Committee visited Shimla (HP)onthe 11th & 12th November 1997 
नि 115 Own व्ाट्टाप्ा एड 

GENERAL RECOMMENDATION 

During 1997 98 while cxamimng various departments the Committee ebserved that the departments did not send information required by the Com
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mittee nspite of reminders 1ssued by the Haryana Vidhan Sabha Secretariat 

with the result that the work of the Committee was paralysed and the Commit 

tee was unable to function properly The Chief Secretary to Government 

Haryana have already 1ssued mstructions to all departments on the subject which 

the Commuittee observed have not been adhered to by various departments 

The Committee therefore (00४ a serious view of the lapse and recommend 

that the Chief Secretary to Government, Haryana may again take up फिट matter 

with the Administrative Secretaries 

IMPLEMENTATION OF RECOMMENDATIONS/OBSERVATIONS 

CONTAINED IN THE 22ND REPORT 

The Committee considered scrutinised the action taken by the Govern 

ment on the recommendations/observations contatned पा 1ts 22nd report In the 

cases where the replies were not received from the Government the Govern 

ment was reminded by the Haryana Vidhan Sabha Secretariat फिट Commattee 

orally examined the representatves of the concerned Departments/Government 

for not supplying the mnformation about the action taken on the recommenda 

tions of the Committee 

The Commuttee felt satisfied with the action taken by the Government 

on some of the recommendations/observations dropped them The recommen 

dations/observations which are still outstanding are shown on the following 

pages alongwith further observations of the Committee
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Committee examned 11 Deputy Commissioner: e Yamunanagar on 12th August, 

1997 Karnal on 19th August, 1997 Hissar & Fatehabad on 26th August 1997 Jind on 

27th August, 1997 Bhiwam on 3rd September 1997 Gurgaon on 10th September 
1997 Rohtak on 17th September 1997 Rewar on 7th October 1997 Panchkula on 

21st October 1997 and Pantpat on 23rd October 1997 पा regard to the information 

supplied to the Commuttee by the concerned Deputy Commussioners which 15 given पा 

Annexure A 

Annexure A' 

Disinictwise Distnictwise  Distictwise  Possession Disirictwise 

Number of plots alloted  number of gven number of 

Eligible person हो Three plots 1n which persons who 

Surveys registranon was not 

been done alloted plots 

1 2 3 4 5 

Distt. Yamunanagar 

Ist 3398 3368 3398 3398 — 

Ond 113 113 113 — — 

प्रात 535 305 11 11 230 

Distt Karnal 

Ist 15989 15901 15901 15901 38 

IInd 4863 4740 4740 4740 123 

प़ात 4193 3095 3095 3095 1098 

Distt Hisar & Fatehabad 

Ist 11356 11356 11356 11356 — 

IInd 1758 1758 1758 1758 — 

प्रात 3948 3948 3948 3948 — 

Distt Jind 

Ist 10987 10987 10987 10987 — 

IInd 5440 5440 5440 5440 — 

प्रात 3662 1558 [558 1558 2104 

Distt Bhawant 

Ist 15286 15286 15286 15286 — 

IInd 7230 7230 7230 7230 — 

Ird 3396 3396 2046 1998 1398 

Distt. Gurgaon 

Ist 6465 6465 6465 6465 — 

Iind 2925 2925 2925 2925 — 

1Ird 1608 1608 1608 1608 —
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1 2 3 4 5 

Distt Panchkula 

768 679 676 676 — 

Dastt Panipat 

Ist 5257 5257 5257 5257 — 

IInd 1497 1497 1497 1497 — 

Mrd 1545 1065 1065 1065 480 

Distt Rewar: 

Ist 2741 2741 2741 2741 — 
IInd 2896 2896 2896 2896 — 
ताकत 5094 4275 4275 4275 — 

Distt Rohtak 

22033 15531 15531 15531 6522 

INTERIM RECOMMENDATION OF THE COMMITTEE 

Thus Commuittee noted with grave concern the factum of non allocation of 
restdential plots to members of the Scheduled Castes despite emphatic msistence by the 
execulive and persistent follow up by the present Committee 

Having examined most of घाट Deputy Commussioners m the State of Haryana 
this Committee has noted with grave concemn the following facts 

1 There1s a general laxity amongst the officers m implementing the Government 
schemes for allocation of plots to Scheduled Castes famikes, 

The Commuttee regret to note that except for two districts 1 ¢ Karnal and Bhiwam 
we found the remaimng Deputy Commusstoners and other subordinate staff wanting 1n 
effective implementation of the schemes and redressal of the grievances of those who 
have been left out 

Thus laxity 15 a result of exther mdifference or understanding about फिट problems 
of these deprived sections of the society 

2 Three surveys for identification of beneficiares were conduct 1n घाट years 
1972 1984 and 1989 and It 15 apparent that a period of 8 years has elapsed smce the 
last survey to 1denufy the beneficiaries have been conducted Despite this claims of a 
large number of beneficianies remamed unsettled ull date 

3 A pnma facie perusal of the figures of the thiee surveys i most एव the 
districts have left us with an unmistakable mpression that succeeding surveys were not 
conducted properly For example 1f 100 beneficianes were idenufied पा the survey
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conducted i the year 19721¢ the first survey 1na village ना. found that the subsequent 
surveys held 1n the years 1984 and 1989 found either no bencficiary in the same village 
or the number of beneficaires was 85 less 85 5 to 10 This 1५ an umversal fact 

The Deputy Commussioners we exammed were प्रा compleie agreement that the 
subsequent surveys were not convincing on the very face of 1t In the subsequent years 
number of beneficianes should have definitely been increased considering that a period 
of 17 years had lapsed between the first survey and फिट thud survey This Commutiee 
has also noted the fact that the member of the Scheduled Castes for economic ८8505 
and for reasons of पाालिघट continued 10 have large number of the famuly as compared 
to those sections of फिट society who are economically well bemng as made out to the 5125 
of the family Even from this perspective number of beneficiares should have gone up 
and not come down 

Hence we make the following intermm recommendations 

1) जता order to ameliorate the condittons of members of Scheduled Castes particularly 
m villages where no shamlat land 15 available the State Government should 
allocate separate funds and proceed to acquire land for purposes of allocation to 
those members of the Scheduled Castes who have been denied the benefit of the 
Government policy or who bave not been allotted plots after three surveys on 
account of the fact that shamlat land 1n the vicimty of the existing abad: was not 
available and 

the State Government should consider carving separ 1७ corpus for this purpose 
known as MAHATAMA GANDHI HARIJAN AWAS YOINA 

(1)  State Government should conduct a fresh survey as on 1 1 98 पा order (0 1dentuify 
all beneficiaries including those who have been left out for purpose of allocation 
of residential plots to members of Scheduled Castes 

We further recommend that eligibality for purposes of allocation should also be 
modified to the extent that पा Scheduled Caste famuy not having land holding or 
amember of 1ts family not m Govt service and not having more than 25 000 per 
annum by way of income from all sources should be considered eligible for 
purposes of allocation of these residential plots 

(1)  State Government should appomt a team of officers for purposes of re venfymng 
the veracity of the survey conducted i 1989 as compared 10 the earlier two 
surveys If after getting a sample survey such expert body of officers come to 
the conclusion that vanation ता actual beneficiaries 85 on 1 1 89 15 much more 
than that of found 1n the survey of 1989 a fresh survey to determine eligibality as 
on 1 1 89 should be conducted 1n whole of the State of Haryana 

Of course 1f any beneficiary 15 found 10 be ehgible पीटा this survey he would 
have precedence 1n allocation of plots as compared to the beneficiaries found 1n 
the survey that may be conducted ason 1 1 98 

{tv)  Alarge number of beneficiaries remained to be either handed over POssession or 
पा certan cases registration has not been effected or वा certam other cases



4l 71 

mutation has not been effected This 15 the sitwauon as observed by this 
Committee on examination of figures presented to us by the Deputy 
Comimissioners 1 most of the districts of State of Haryana 

(v} A time bound programme should be framed by the State Government for 
completion of aforesaid preferably within a period of s1x months from the last 
sitting of फिट Legislature of State of Haryana which 15 scheduled to be commenced 
from 19th January 1998 

Conclusion 

Poorest of the power and most deprived sections of the Society who have been 
discriminated against 1n every sphere political social economic have been dented their 
due for a number of years 

It 15 the obligation of each one of एड (0 undo the wrong done and to ensure that 
they हाट given enough impetus to compete equally with rest of us Only one thig can 
ensure this It1s the change 1 our approach and approach of each mdrvidual living on 
the face of earth moreso पा the Haryana State More humantanian and social purpose 
approach 15 required for complete assimilation of these depnived sections of society 
पाए the national mamstream Ultimately iitiative must come from the top and there 15 
0o one better than the Legslature of State of Haryana which represents the collective 
wisdom of all sections Onus therefore 15 on this Legislature to act and act now and act 
quickly
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Procedure for dealing with the implementation of the recommendations/ 
observations of the Commuttee on the Welfare of Scheduled Castes and Scheduled 
Tribes 

(@ 

(0) 

©) 

@ 

(e) 

() 

() 

(L) 

After a Report 15 presented 10 the Haryana Vidhan Sabha copies thereof 

will be forwarded by the Secretary Haryana Vidhan Sabha directly to the 

Admimstrative Secretaries with the subject matter of the Report 

The Admimstrative Secretanies concerned with the subject matter of the 

Report will consider the recommendation of th¢ Commuittee on the welfare 
of Scheduled Caste and Scheduled Tribes a copy of the letter bemng 
endorsed (0 the Head of Department concerned stmultaneously General 
recommemdation will be dealt within the Welfare of Scheduled Castes 

and Backward classes Department 

The Heads of Department concerned shall furnish their comments on the 
recommendations of the Commutiee on फिट Welfare of Scheduled castes 

and scheduled Tribes to the Admimnistrative Secretary concerned on receapt 
of the Report of the Commuttee 

The Administrative Department concerned will then take immediate steps 

for the implementation of the recommendations of the Commuttee 
concermng it It will take the case to the Minister Incharge of the 

Department of the council of Mimisters as the case may be 

The case in which the Administrative Department does not agree with the 
recommendations of the Commuttee will be forwarded to the Secretary 

Haryana Vidhan Sabha with detailed reasons for comments Then 

Secretary Haryana Vidhan Sabha will forward these comments to the 

Department of welfare of Scheduled Castes and Backward Classes to 
examine cases and offer their comments 

The Administrative Department will then take pnmediate steps for arriving 
at a deciston 1 such cases (0 the Minister Incharge of the Department or 

to the Council of Mimssters 1f necessary for incorporating in the 

Memorandum for the Council the view of the Department of welfare of 

scheduled Castes and Backward Class 

After a decision has been taken at the appropnate level the same will be 
communicated to the Secretary Haryana Vidhan Sabha by the 

Adminstrative Department with a copy (0 the C omimnissioner and secretary 

to Govt Haryana Welfare of Scheduled Castes and Backward Classes 

Department 

Cases 1nvolving disciphinary action and financ1al and other irregularities 

should be placed before the Minister concerned or the Council of 

Minsters १5 the case may be even though the recommendation of the 

Commuttee on the welfare of Scheduled Castcs and Scheduled Tribes 15 
proposed to be accepted The cases involving Jiancial irregulanties रचा 

mvanably be decided n consultation with the Financial Department
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Q1) The Secretary Haryana Vidhan Sabha will prepare statement showing the 
action taken on the report of the committe. and place 1t before the 
Committee Further comments of the Committee 1f any will be 
communicated to the Adminstrative Secretaries to the Government of 
Haryana for necessary action 

The Vidhan Sabha Secretariat will maimtam a list of ouistanding recommendations 
of Commuttee on the welfare of Scheduled Castes and Scheduled Tribes and penodically 
remund the Department concerned A half yearly report ending on 30th June and 31st 
December will be furnished by the 15th July and 15th January to the Director welfare 
of Scheduled Castes and Backward Classes Department by the Heads of Departments/ 
Admimstrative Secretanies about the mplementation of the recommendation of फिट 
Commuttee Every effort should be made by the Admimstrative Secretaties/Head of 
Department to expedite the action on the recommendations/observations ot the 
Commuttee and एड work should be treated as a general rulc on lop Prornty basis 
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